IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL § HYDERABAD BEN(H

AP HYDERABAD

(o2 bi0,S48./00. Date of Orderfs 1,5496

BETWEEN 2

1, G.Ramachandra Rao
2, B,Tulsides
3, S,CGanapathi Rao

4. T.Harsingh Eao ‘ s Applicangs,
AW D

1. The Union of India rep. by its
Secretary, Ministry of Defence.
Senabhavan, Wew Delhi - 1106 Q&ﬁ.

2, The Director df taval Armement
gnspection, Naval Headguarters,
DHG Post Office, New Delhi - 1i,

3, The Contrcllexr General of
Defence Accounts,
DHQ Post Cffice, _
,  New Delhi, _ . e .
44 The Chief Imspector of Nawal Armanget, triaakhapatnqm.*
g¢. The Senior. Inspector of N
Naval Arm&ment,

Haval Armement Inspectorate, \

Kanchanbagh, Hyderabead. .. Respondents, 4=
Counsel for the Applicants. .. Mr.E.pudhakar Reddy
Counsel for the Respondents .o lr.V.,Bhimanna

CORAM2
HON'BLE SHRI RHAIGARAJAN 3 MIBEX (DI . )

”_ﬁnU;D_QLELﬁngﬂuﬁ_
X As per Hon'ble Shri ﬁ.Rangafajan, Memper (Adm.)] X

porhe

introduction of the 4th Pay Commission Scales of pay.

wemked as Senior Chafgémen (Ammunition) under R4, The post of

Chargemen (Ammunition) was in the scale of ks, 425-700 Pfior to

Thes

.ol

There are 4 applicants in this OA, They gre presently

Chargemen wWas in the grade of m.ESO-SGO and the post of Senilcr .

e

s



™

3

ee 2 on
2 grades namely #s,380-560 and 425-700 of Chargemen and |Seniox
Chargemen were merged and made as one scale namely ks,1400-230C
in the 4th Pay Commission., The applicants when promotéed to the
post of Senior Chargemen from the post of Chargemen (Ammunition)
they represented for fixing their pay in the post of Senior
Chargemen following FR 22°'@' (now numbered as FR 22 (L} (a) (1) )
eventhough they were in the same scale of pay namely gsf, 1400-2300,
But that repgesentation was rejected, Iggrieved by thg above
they filed this OA praying for a direction to the resppndents
authorities to fix their pay on the promotion of—&hergemen—trade
(Aremwrition) to the Senior Chargemen grade cé Ammunitilon) in the. pay
scale of Rs,1400-2300 from the date of their actual promotion and

grant all conseguential benefits by applying FR 22 ‘C! (now nurberedr

as FR 22 (1) (a){1) ).

2. The learned counsel for the applicant brought to my
notice the direction given in BA,1190/93 decided on 1(.11,94~»
i);he app_licants in that OA were also promoted from the|post of
Chargemen (Ammunition) to the grade of Senior chaxlgeme:n (Ammunition’
and they also prayed for fixing their pay following Fi 22 1c!
(now numbered as FR 22 (1) (a) (1) l:}.hat case was fully|examined
taking into account various citations in this conmnection and the
fribunal came to the conc lusion that the prayer in that OA had
to be allpwed, As the applicants in this OA are also similarly
situated as the applicants in the gbove referred OA, ‘{.‘—l-x-ere is
no need to differ from the judgement already deliveref by this
Tribunal dated 10,11.94 in OA,1190/93. The leammed stand ing counse
for the respondents wes also fwa:eéy submi tted mthis Case is

covered by the decision of this Tribunal in t!}eLreferred OA.

3. In view of what is stated above the respPndents are
directed to refix the pay of the applicants helein by applying

FR 22'C' ( now numbered as FR 22(1) (a) (1) ) from the|date On which
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4, The OA 15 ordered accorairxgly. No costs,

)
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the applicants were promoted to the post of Senior Chargepen
(Ammunition), Arrears accriueing shall be paid to the applicants
within a period of 3 months from the date of receipt of § copy of

this order,

( B RNIGRRATAN )
Merber| (Adm, )

Dated ¢ 1st May, 1996 . y
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( pictated in Open Court ) ‘ . (s
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Copy to:=
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Ram/~ .

. Th- Sacrstaryr Ministry of_befance,'Uninn of

zﬁ}a; §§‘1§7¢?6ﬁ

Sana Bhavan, “ew Delhi=011.

7

india,

The Directer of Naval Armament Inspection, K
ters, DHQ Post 0ffice, New Delhi-11,

The Centroller Gensral of Defence Accounts,
foica, Naw Delhi.
T Aeandc \@ﬁxmés\&fwéuxék.%mw“&mmgMTN&hQ“g

The.Senior Inspectoref Naval Armament, Newaﬂ
Inspectorats, Kanchanbagh, Hyderabad,
One copy to Sris K. dhakar Reddy, advecate,
Ona copy teo Sri. ViBhimanna, Addl..CGSC, CAT
‘One copy to-Library, CAT, Hyd.
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